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Government of Chhattisgarh 
Commercial Tax (Excise) Department 

Mantralaya 
Mahana di Bhawan, N ayaRaipur 

NOTIFICATION 

Raipur, Dated: 01/04/2015 

No. F 10-10/2015/CT(Ex.)/V ( 3 t ) - In exercise of the powers 

conferred by sub-section (1) read with clause ( e ), ( f) and (h) of 

sub-section (2) and proviso to sub section (3) of Section 62 of the 

Chhattisgarh Excise Act, 1915 (No. 2 of 1915), the State 

Government, hereby, makes the following further amendment in 

the Rules of General Application published vide Notification 

No.14-V-SR, dated 7-1-1960, namely:-

AMENDMENT 
In the said rules,-

( 1) In clause (b) of sub-rule ( 1) of rule 1, for the words and 

symbol "national highway, a State highway", the words 

"petrol pump" shall be substituted. 

(2) After clause (b) of sub-rule (1) of rule 1, the following shall 

be added, namely:-

"( c) Any retail liquor shop shall not be situated/located at a 

distance of l 00 metres or less from the centre of any 

National or State highway. 

( d) Entrance of any liquor shop visible from any National or 

State highway shall not face the any National or State 

highway, but the liquor shop shall be so situated/located 



with its back side towards any National or State 

highway. 

( e) Signboard on any liquor shop shall not be visible from 

any National or any State highway. 

(f) Also any signboard indicating to or informing about liquor 

shop shall not be visible from any National or State 

highway: 

Provided that the provisions of clause ( c) shall not 

be applicable to a liquor shop situated/located in 

section/part of any National or State highway situated 

within the limits of any Urban body (Municipal 

Corporation, Municipality and Nagar Panchayat)." 

(3) Proviso to sub-rule (3) of rule 1 shall stand omitted. 

This notification shall come into force from 01.04.2015. 

By order and in the name of the 

Governor of Chhattisgarh, 

-4r~ 
(A.P. Tripathi) 

Special Secretary 


